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Appicant5: 	 - 

Rsondents:.  

Advca 	
of the pplicaflts 	. A. 

Advate for the RespOfld0fltE 

Date 
oteS Zf 5Rqi6tl 

- 	— f 
I 	 I 

24.09.2004! Present :The T4on'hle Mr. 	Prahiadan, 

Member ( ) 

V ' 
•• 	

This is an application praying for 

N 	
grant of Ration Allowance to the 

O .  

&..L.t 	
i applicant 	w.e.f. 14.8.93 	to 3Q..9..98' 

Datc  
when the applicant was posted at Aizwal 

I 	 I 

Dy. Registr 	 (Mizoram) under PPT3. \Tide Judgment and 

Order dated 8.9.1999 passed in  

103/1999, ration allowance was ordered 

C
posted 

o':e paid to the employees 	order—of 
 at  

Itanagar. Tn O.A. No. 1- 1-/2 0 fl 1.. byLthiS 
dated 28.2.2001 

TribunalLratlon allowance was ordered 

to pay to the applicants from the date 

of assuming charge in the respective 

places at Aizwal. Tn the letter of the 

I 
 respondents dated 13.01.2004 (Annexure-

iX), the applicant has not been paid. 

ration allowance as because he was not 

a party in O.A. No. 11/2001. 

Heard 	Mr. 	A. 	Ahrned, 	learned 

counsel for the applicant and also Mr. 

A. Deb Roy, learned ar. C.G..r. for 

' the respondents. 

Contd/- 



& 

/ Q.. 

V 

Contd/- 

24.fl9.2flo4. 	The applicant is similarly placed 

with the applicants of O.A. 	No. 

10/1999 and O. ll/2flfll. Therefore, T 

do not find any reason as to why 

respondents shall 	not pay 	ration 

allowance 	to 	the 	applicant. 

ccordingiy, 	the 	respondents 	are 

directed to pay the ration allowance 
to the applicant 
/during his tenure at Aizwal from 

93.' to•• 	 ' 	within four 

months from thdate of receipt of this 

order. 

The O... is accordingly allowed. 

No order as to costs. 

• 	 Member (A) 

nib 
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IN THE CENTRAL 

GUWAHATI BENCH GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. ~2 1 OF 2004. 

BETWEEN 

Shri Th.Subash Chandra Singh 

V 	 .. . 

Applicant 

-Versus- 
S 

The Union of India & Others 

Respondents 

LIST OF DATES AND SYNOPSIS 

Anneire-I is the photocopy of the said leUer dated 1824 987 

along with two Annexures is annexed herewith. 

Annexure-Il is the Photocopy of Office Memorandum 

No.9/SSB/A2/86(l) IV Pt-IT dated 9-8-89. 	 V 

Annexure-Ill and IV are the photocopies of the judgment dated 

14-6-96 passed by this Hon'ble Tribunal and the order-dated 

16.3.93 passed by the Hon'ble Supreme Court are annexed here 

I I 	 Annexure-V is the photocopy of the said order dated 17-7-98 is 

annexed herewith. 

Annexure-VI is the photocopy of Order dated 8-9-99 passed by 

this Hon'ble Tribunal in O.A.No. 103/99 is annexed herewith. 

	

V 	 Annexure-Vil is thephotocopy of the said Order dated 12-1-2000 

is annexed herewith. 

I. 

N 
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Annexure-VILI is the  photocopy of the representation submitted 

by the Applicant before the Respondent No.4. 

Annexure-IX is the  photocopy of Memorandum No. 20 

BN/SSB/ACCrrs/Pay/2003-2004/1034 Dated 13th January 2004 

also Endrst No.TCS/V/ACCTTS/3 1/03-04/3427 Dated 23M 

March 2004. 

This application is directed against the Office Memorandum 

No.20 BN/SSB/ACCTFs/Pay/20032004/1034 Dated •,13th January 

2004 also Endrst No.TCS/V/ACCTTS/3 1/03-04/3427 Dated 23r d  March 

2004 issued by the Respondent No.4 by which the Respondent had 

refused to pay the Ration Money Allowance only on the ground that he 

was not one of the Applicant in various Original Application filed in the 

Hon'ble Central Administrative Tribunal, Guwahati Beneb, (Juwahati 

for payment of Ration Money Allowance. 

W 
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IN THE CENTRAL ADMINISTRATWE TRIBUNAL, 

GUWAHATI BENCIL, GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENThAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2004. 

BETWEEN 

Shii Th.Subash Chandra Singh, 

Son of Shri Th.Babu Singh., 

Phamiacist, Office of the Deputy Inspector 

General (l'rairnng Centre), 

Special Service Bureau (S.S.B), 

Ministiy of Home Affairs, Government of 

India, Salonibari, P.O.- Salonibari, 

District-Sonitpur (Assam). 

Applicant 

The Union of India represented by the 

Home Secretaiy, Ministiy of Fome 

Affairs, Government of India, North 

Block, New Delhi-I. 

The Director, 

S.S.B., Block-V-East, R.K.Puram, 

New Delhi-I 10066. 

The D.I.G. (rraining Centre) 

T-C, SSB, Salonibari, 

District-Sonitpur, Assam. 

The Commandant, 

20th BN, SSB 

Balarampur, 

Alp 



a 

In 
hu ex 

P.O. -Bairampur, 

District- Bairampur. 	p) 

Respondents 

DETAILS OF THE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WHICH THE APPLICATION IS MADE: 

This application is directed against the Office Memorandum 

No.20w  BN/SSB/ACCTTs/Pay/2003-2004/1034 Dated 13 th  Jary 

2004 also Endrst No.TCS/V/ACCTFS/31/03-04/3427 Dated 23M March 

2004 issued by the Respondent No.4 by which the Respondent had 

refused to pay the Ration Money Allowance only on the ground that be 

was ript one of the Applicant in various Original Application filed in the 

Hon'ble Central Administrative Tribunal, Guwahati Bench, Guwahati 

for payment of Ration Money Allowance. 

JURISDICTION OF THE TRIBUNAL 

The Applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The Applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 of 

the Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble Applicant is a citizen of India and as such he is 

entitled to all rights and privileges guaranteed under the Constitution of 

India. 

4.2) That your Applicant begs to state that he is a Pharmacist and 

Non-executive personnel serving in the Special Service Bureau (SSB) 

under the administrative control of Respondent No4 3, tk 



5 
	

11 

4.3) That your Applicant begs to state that the Government of India, 

in the year 1962 set up the Directorate General of Security (D.O.S.) 

under the Administrative control of the Cabinet Secretariat for some 

specific purpose which is a multi-role, multidisciplinaiy organization 

comprising four agencies, namely, Special Service Bureau (S.S.B.), 

Aviation Research Centre (A.R.C.), Special Frontier Force (S.F.F.) and 

Chief Inspector of Armaments. 

4.4) That your Applicant begs to state that the Cabinet Secretarial, 

vide letter No.A.2701 1/4/86-EA-II dated 18.12.87 addressed to the 

Director, Planning, Directorate General of Security, infonned that certain 

concessions were granted to the Staff of S.S.B., C.I.O.A. (Chief 

Inspector of Armaments) and Directorate of Accounts and the 

concessions were listed in Annexure-I. In the said letter it was also 

mentioned that for some of the concessions, the various hardship 

locations had been categorized as "B" and "C" stations as mentioned in 

the Anne,eure-B to the letter, it was also mentioned that for the purpose 

of House Rent Allowance, concessions to the various categories to staff, 

the equation of post as listed in Annexure-A to the Cabinet Secretariat 

order dated 28.10.86 would also be applicable in respect of the staff of 

S.S.B., S.F.F., C.I.O.A. and Directorate of Accounts. 

Annexure-I is the  photocopy of the said letter dated 18-12-1987 

along with two Annexures is annexed herewith. 

4.5) That your Applicant begs to state that that from the said letter and 

Annexures, it would be apparent that certain concessions were granted 

and in the case of the Applicant, the concession referred to against Serial 

No.2 in Annexure-I, i.e. Ration Allowance, would be relevant. The 

House Rent Allowance to the executive cadre was made admissible to 

the personnel of other cadres also of the corresponding level except in 

the case of S.S.B. Battilion personnel and Deputy Commandants 

/Company Commanders/Assistant Company Commander of S.S.F. and 

also those on deputation in the S.S.F.from the Army. 

4.6) That your Applicant begs to state that the order dated 28-10-86 

mentioned in the letter dated 18-12-87 (Annexure-1) was an order from 
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the Cabinet Secretariat whereby the sanction ofhe President was 

conveyed to the equation of posts listed at Annexure-A in various cadres 

of corresponding level in Aviation Research Centre to that of the 

executive cadre. The present Applicant have been equalized with the 

Field Officers and below and as per the said equation, the Applicant was 

paid House Rent Allowance from 1987 itself. 

4.7) That your Applicant begs to state that as per Cabinet Secretariat 

letter dated 18-12-87 (Annexure-1), Aizwal was not categorized as either 

"B" or "C" locations and as such the S.S.B. personnel serving in Aizwal 

were not granted Ration Allowance Concessions initially. 

On exercise of power conferred on him as the Head of the 

Department and in teims of paragraph 3 of the Cabinet Secretariat letter 

dated 18-12-87 (Annexure-1), the Director, S.S.B., New Delhi 

(Respondent No.3), by his Office Memorandum No.9/SSB/A2/86(1) N 

Pt-il dated 9-8-89, conveyed his sanction to the classification of Aizwal 

(Mizoram)as Category "B" station for the purpose of graiiting various 

concessions as referred to in the letter dated 18-12-87 (Annexure-1) for a 

period of three years with effect from the date of issue of that order dated 

9-8-89. 

Therefore the classification of Aizwal (Mizoram) as category "B" 

location for the purpose of granting the above concessions was renewed 

from time to time. The latest renewal of the classification of Aizwal 

(Mizoram) as category "B" location was sanctioned vide memorandum 

dated . 

Annexure-lI is the Photocopy of Office Memorandum 

No.9/SSB/A2/86(1) IV Pt-il dated 9-8-89. 

4.8) That your Applicant begs to state that after Aizwal was 

categorized as "B" station, the employees of the S.S.B. serving in Aizwal 

became eligible for receiving Ration Allowance with effect from 9-8-89 

the from which Aizwal was categorized as "B" station and accordingly 

the Field Officers and the below were paid Ration Allowance. However, 

for reasons best known to the authority, the Applicant was not paid 

Ration Allowance in a most illegal and arbitrary manner. 

1. 



4.9) That your Applicant begs to state that the Aviation Research 

Centre is a part of Directorate General of Security along with S.S.B. and 

two other organizations. Similar concessions including Ration 

Allowance were granted to the employees of the Aviation Research 

Centre and the non-executive staff of the Aviation Research Centre, 

Doomdooma had flied and application before this Hon'ble Tribunal 

claiming that being non-executive staff they were also entitled to get the 

Ration Allowance as was being given to the executive staff, according to 

the equalization done as per order dated 28-10-86 (Annexure-Il) and the 

same was numbered as O.A. 245/95. A Division Bench of this Tribunal, 

by judgment dated 14-06-96, held that the Ration Allowance was 

admisble to the Applicant and directed that the Ration Allowance be 

paid to the Applicant to them with effect from the due date and to pay 

the arrear amounts within a fixed period. The Aviation Research Centre 

authorities, instead of granting the concessions, filed an S.L.P. in the 

Hon'ble Supreme Court challenging the order passed by this Hon'ble 

Tribunal granting Ration Allowance to the non-executive staff and the 

same was numbered as Special Leave to Appeal (Civil) No.1706/97. The 

Hon'ble Supreme Court, by order dated 16-3-98, dismissed that the order 

be punctually observed and earned into execution by all concerned. 

Annexure-Ill and IV are the photocopies of the judgment dated 

14-6-96 passed by this Hon'ble Tribunal and the order-dated 

16.3.93 passed by the Hon'ble Supreme Court are annexed here 

with. 

4.10) That your Applicant begs to state that in pursuance of the said 

judgment, the Cabinet Secretariat, vide their Order No.A-

2701 1/4/36/EA.111l483 Dated 16-6-98, sanctioned the Ration Allowance 

to the non-executive staff of the Aviation Research Centre and all 

payment have since been made to the staff who are still continuing at 

Doomdooma which has been categorized as "B" station. 

4.11) That your Applicant begs to state that some other non-executive 

personnel of Aviation Research Centre (ARC), F.R.U. Numaligarh who 

were also deprived of getting the Ration Allowance had also filed an 

application before this Hon'ble Tribunal, claiming Ration Allowance and 



the same was numbered as O.A.89/96. This Hon'ble Tribunal, by order 

dated 17-7-98 disposed of the application directing the department to pay 

Ration Allowance w.e.f. 22-2-94 along with arrears within 3 months. 

Annexure-V is the photocopy of the said order dated 17-7-98 is 

annexed herewith. 

4.12). That your Applicant begs to state that after the non-executive 

cadre/employees of the Aviation Research Centre, Doomdooma and of 

Aviation Research Centre, Field Research Unit (F.R.U.), Numaligarh 

were granted Ration Allowance, as stated above, in temis of orders 

passed by this Hon'ble Tribunal which was not interfered by the Hon'ble 

Suprewe Court, the non-executive, personnel serving in the S.S.B., 

Itanagar in Arunachal Pradesh filed an application before this Hon'ble 

Tribunal which was as O.A.No. 103 of 1999 claiming grant of Ration 

Allowance w.e.f. 8-11-94, date from which Itanagar was categorized as 

"B" station. This Hon'ble Tribunal, by order dated 8-9-99, disposed of 

the application by directing the Respondent Authorities to pay Ration 

Allowance to the Applicant with effect from the dated on which the 

allowance became admissible. It was further directed that the arrear as 

admissible to each Applicant, should be paid within 90 days from the 

date of receipt of the order. 

Annexure-VI is the photocopy of Order dated 8-9-99 passed by 

this Hon'ble Tribunal in O.A.No.103/99 is annexed herewith. 

4.13) That, thereafter, the non-executive personnel of the SSB serving 

in Shillong under the administrative control of the Divisional Organiser, 

SSB, Shillong, Meghalaya who were similarly denied Ration Allowance 

also filed an application before this Hon'ble Tribunal praying for grant 

of Ration Allowance w.e.from the dated when Shillong was categorized 

as "B" station by the Competent Authority. The said application was 

registered and admitted as O.A.No.367199. This Hon'ble Tribunal, by 

order dated 12-1-2000 disposed up the application by directing the 

Respondents to pay Ration Allowance to the Applicant from the due 

date. 

Annexure-Vil is the photocopy of the said Order dated 12-1-2000 

is annexed herewith. 
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4.14) That the Applicant begs to state that he filed a representation 

before the Respondent No.4 through proper channel requesting him to 

sanction and claim arrear of Ration Money Allowance for his tenure at 

SSB, Aizwal with effect  from 14-08-1993 to 30-09-1998. The 

Respondent No.4 vide his Memorandum No. 2O 

BN/SSB/ACCTFS/PaY/20032004'1 034  Dated 13th  January 2004 also 

Endrst No.TCSN/ACCTTSI3II03M4I342 7  Dated 23rd  March 2004 

stated that the Applicant was not a party in the earlier Court Cases as 

such they rejected the claim of the Applicant and if any court order by 

name available to the Applicant may kindly provided to them. Hence 

your Applicant is compelled to approach this Hon'ble Tribunal for 

seekirW justice in this matter. 

Annexure-VILI is the photocopy of the representation submitted 

by the  Applicant before the Respondent No.4. 

Amiexure-IX is the photocopy of Memorandum No 20m 

BN/SSB/ACCTrs/Pay/2003-20041'1034 Dated 13th  January 2004 

also Endrst No.TCS/V/ACCTTS/3 1/03-04/3427 Dated 23th 

March 2004. 

4.15) That your applicant begs to state that it is unjust to discriminate 

among the  employees similarly placed in the same department and it is 

also not proper to insist on every aggrieved employee to approached the 

court when the actions are identical. 

5) 	GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, the similarly situated persons who are working under the 

same department and in the same office have been granted the reliefs 

which has been settled by the Hon'ble Tribunal as well as Hon'ble 

Supreme Court of India. But the Respondents are not giving the same 

reliefs to the instant applicant. 

5.2) For that, being a model employer the Respondents cannot deny 

the same benefits to the instant applicant which have been granted to the 

other similarly persons. As such th e Respondents  should extend this 
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benefit to the instant applicant without approaching this Hon'ble 

Tribunal. 

5.3) For that, the matter has already been settled by the Hon'ble 

Central Administrative Tribunal, Guwahati Bench, Guwahati in similar 

Cases as such the Respondents cannot deny the same to the Applicant 

5.4) For that the Respondents have violated the Article 14,16 & 21 of 

the Fundamental rights guaranteed under the Constitution of India. 

5.5) For that, the action of the respondents is arbitrary, mala-fide and 

discriminatory with an ill motive. 

S 

5.6) For that, in any view of the matter the action of the matter the 

action of the Respondents are not sustainable in the eye of law as well as 

fact. 

The Applicant craves leave of this Hon'ble Tribunal 

ft1vance further grounds the time of hearing of this instant 

application. 

DETAILS OF REMEDIES EXHAUSTED: 

The Applicant had submitted representation to the Competent 

Authority through proper channel but these were rejected only on the 

ground that he was not an Applicant in earlier cases allowed by this 

Hon'ble Tribunal in the matter of granting Ration Allowance. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT: 

That the Applicant further declares that he has not filed any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, Writ Petition of suit is pending before any of them. 
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RELIEF SOUGIff FOR: 

Under the facts and circumstances stated 

above the applicant most respectfully prayed that 

Your Lordships may be pleased to admit this 

application, call for the records of the case, issue 

notices to the Respondents as to why the relief and 

relieves sought for the Applióant should not be 

granted the benefit of Ration Allowance with 

effect from 14.8.93 to 30-09-98 duringthe posting 

of the Applicant at Aizwal (Mizoram) and/or pass 

any other order/orders as your Lordships may 
S 
	 deem fit and proper. 

And for this act of kindness, the Applicant, as in duly bound, shall 

ever pray. 

INTERIM ORDER PAYED FOR: 

At this stage no interim order is prayed for, if the Hon'ble 

Tribunal deem fit may pass any order or orders. 

Application is filed through Advocate. 

Particulars of LP.O.: 

LP.O.No. 	ZQ (4) 

Date of Issue 	
I. 

Issued from  
Payable at 

LIST OF ENCLOSURES: 

As stated above. 

Verification... 



-VERIFICATION- 

I, Shri Th. Subbash Chandra Singh,, Son of Shri Th.Babu Singh, 

Phamiacist, presently working under the Office of the Deputy Inspector 

General (Training Centre) S.S.B., Ministry of Home Affairs, Government of 

India, Salonibari, P.O. -Salonibari, District-Sonitpur (Assam) do hereby 

solemnly veriQy that the stements made in paragraph nos.  
are true to my knowledge, those made in 

paragraph nos. 4' 6k , 	/ 	7,, 4 i / (' \ C) 1  Ct 11/ ' k 	I  

are being matters of records are true to my information derived there from 

which I believe to be true and those made in paragraph 5 are true to my legal 

advice and rests are my humble submissions before this Hon'bie Tribunal. I 

have not suppressed any material facts. 

And I sign this verification on this the otday of £p/,.2004 

at Guwahati. 
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f 	 No. 9/SS13/A2/86(1),EV Pt.XI 
. Uirctoratc Gonctral of Srcurit.y 

Office of the Director,SSt 
131ock —V(iat), R.KJ7urpm 
New Delhi-11006G. 

J)tedtho, 9/3/39, 

M EMO( i11)U1 

	

Subject :- 	Grant of conoession$ to the staff 
• 	•ofSSB, 

	

• 	In exercise of the powers vested in 
him as Head of 1)cpartrnwt, in terms of Parti 3 of 
Cabinet Secretariat letter lb. A-27011/4/O6—E!.II 
dated 1B.12.87,the sanction of the Director, SS 
is hereby conveyed to the claisification of 'the 
undocmcnt.toned stations as Cteory IBI stations 
for the purpose of grant of vari.ous coriceioiUi 
inu U,orid in Au exuio I ( o U'r L11an C loth i.n ('(fl t 

) 

01' the aUove quoted Cabinet Sccretxiat order 
dated 18.12.87, for a period of three years w.e.i'. 
the date of issue of this order. 	- 

1.No0 	i,nmo the it;ntion 

1 • 	•Gangtok (Sikkim) 

2 	 M.zwai (r4izorcirn) 

30 	 Imphal (Manipur). 

sd/ - 
( G.P, 'JE114t ) 

Dy0 Inspector General (E) 
To 

I • The D00s UP/NB/NA/AP/i4anipUr/Shi11.oflg/ai& 
cujrtrv1;/HP Divisions 

2 AU DIgs TC3 0 	 - 

: 	Dti'octoi' of Accounts, New Dcliii (5 copies) 

/. Ccmtnandant, C3D & W flhopal. 

5. Commrui4artt, TC F(.ridrtbau, 

6 	JUl Lraiiches, SSI3 Dto. 

7 	Order £ile 

•:',;." 

rA 
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• 2001 	RtJ Qfl 	AQwaflce. iM 	QflQ' of 	tho 	0110wancaS  

IeflL.joiicd in AnnexurI df.the said letter NoA.27011//36. 

1J\-31 dated l812.1937. This Tribunal had :'issued order 

dLcd 14.6.1996 i)1bN25.0f 1995 and Order d a t e d 

17.7.199u in O.A.No9of 1996'n respect of employees of 

Upsoarch ctr 	IL:. as also dcidc3 on 89.. 1999 

in O.A.No.103 of 1999 in tht' case of the employees of 

SS13 1  Itanaqar., Iná11 •tIioe orders ration allowance was 

allowed. Ie1yi.n 	onï these 	?ders of 	the 	Tribunal 	the 

app1icantr r,uhrnitted representtjons before 	the authort:jes 

of the respoodents praying for payment Of ration allowance. 

The C0MtJ0J1cJertLj, howevor, der1cd ehe alloWance to the  

oppi icanits on the ground that the orders of the Tribunal 

are applicab C n1'y Lo'.thc applicnt in those O.A. and 

not to the pL- esont applicants who were not part ie to the 

e:irlJ.er O.A. lover, IL ¶iai n:ino intlitia ted that the 'wit: let: 

:w Under, consideration the decision wi1. be  
'F; -' 

 'CftuIij3L3. The apr,1ic • 	.-dnL3 	id not wait,fov the result: of 
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decision; if any'TheI,'have submitted this Q.A. In 

thi.b applicat ion they..have. ryed that they be granted the 

of rn tiett allawannin 'with efLet from the dat;o,"ft;m 

wIii.Ii •ShIl.Jcrty 	)5 	C/IteyOk3Od 	h a 	U' 	SLaLiot, 	Ildiltely, 

• 	 .'I ..1 9Y2. in support of the claim they have relied on Lti 

o d'.r; of Lite 'Iri.l,unnj ou tnenI:jonect above. The t:e:po1(e:1 

have 	con t ent: ed 	the 	appi iCa Lion 	and 	submi L ted 	wr i L I: en 

statement 

3. 	1 have heard the lethrned coun!iel of both sido. 

Tit jj,t situ L tar .10.   ni ui Ia r with the cnno C) E I: ho cniip) oyeen o C 

SI lta.nagar, namely, Shri ' N.. Venugopal and 69 others -vs-

/ 	
Union ol: India and others 10A.No.103 of 1999) in which 

- Vion order dated 6.9 1999 this Tribunal had directed the 

respopiclents 
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